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Mr. Speaker: We will continue the 
discussion on the this Bill next time. 

16.45 lin. 

RE: CALLING ATTENTION TO 
MATTER OF URGENT PUBLIC 
IMPORTANCE 

Mr. Speaker: Slhri P. G. Sen. The 
Minister is not here. It is very un-
fortWlate. I had infonned him in the 
morning that I will take ilt up at 
16.45 hrs. I had infonned the House. 
Just at this moment the Minister is 
not here. That situation should not 
arise in future. 

Shri Hari Vshnu Kamath (Hoshan-
gabad): Th(' Deputy-Speaker, I think, 
later on extended the time of the Gov-
ernment Bill by one hour, and this Bill 
of mine would h,l\'e gone on till 17'45 
hrs. 

Mr. Speaker: This WU5 definitely 
put down at 16.45 hours. 

The Minister of State in the Minis-
try of Home Mairs (Shri Hajal"llavis): 
The time was extended. 

Shri H. N. Mukerjee: The Minister 
is not here ...... 

Mr. Speaker: In the meantime we 
are taking up another item. 

Shri H. N. Mukerjee: (Calcutta 
Central) Even as a matter Of prece-
dent, what is the kind of thing the 
House ought to do? I do not think 
this has ever happened before. 

I\lr. Speaker: I will just thin]; over 
it. He might also think over it and 
sug.ge9t it to me. 

16.46 hrs. 

CALLING A'ITENTION TO 
MATTERS OF URGENT PUBLIC 
IMPORTANCE 

REPORTED INEFFICIENT WORKING OF CEN-

TRAL EMPWYEES CONSUMER Co-
OPERATIVE SOCIETY 

Shri Yashpal Singh (Kairana): I call 
the attention of the Minister ot Home 
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Affairs to the following matter at 
urgent public importance and I request 
that he may make a statement there-
on: 

The reportecI lIlefllal_ workin' 
ot the Central Government Em-
.ployees Consumer Cooperative 
~  and short supply Of essen-
hal oommodities even to its 
members. 

The Deputy MinJster In the MJnJstry 
of Home Mairs (Shrimati Chandra-
sekhar) In pursuance of the Pay 
C<>mmission's recommendation the 
Staff Welfare Organisation ~ the 
Ministry or Home Affairs have set up 
the Central Government Employees 
Consumer Co-operative Society Ltd. 
The Society aims at selling gOOds at 
quality at competive reasonable and 
fai.r prices at the stores set up by it. 
The prices of some essential commo-
dities like wheat 8.Ilc\ rice IIlre definite-
ly lower than those prevaiIinIg in the 
market. As regards the non-avail-
ahility of essential commodities lilre 
wheat and sugar and the alleged in-
efficient working of the above Society, 
the factual position is as follows. 

(I) Wheat 

Before the commencement of busi-
ness On the 1st July, 1963, the Society 
had procured about 4000 maunds of 
indigenous wheat llrom Moga and 
Karnal. Between the 1st July and 
October further stocks of wheat were 
added. Till the end of October, the 
tot.al stocks purchased were 6787 
maunds, The sale ot wheat upto 6th 
November, 1963 was 3535 maunds, that 
is, an average of 831 maunds per 
month, At this rate. the Society 
would have been :lIble to meet the 
demand for wheat till the end of 
February 1964. Between 6th Novem-
ber 1963 ann 5th December 1963 the 
sale was 2407 mailllds j,e. three times 
the normal monthly ~  This 
was due to the fact that whereas the 
Society was selling wheat at the rate 
of Rs, 18.50 per maund. the same 
quality Of wheat was selling in the 
market at prices ranging between 

Public Importance 

Rs. 23 and Rs. 24 per maund. This 
IBdto sudden on rush on the Stores 
which could not have been anticipated. 
All the same, the Stores continuen to 
sell wheat at the original rate though 
in view of the limited stocks, the sales 
had to be restricted to members only 
and that too at the scale of 20 kilo-
grams per member. To meet the 
incre!l6ing demand the Society made 
immediate mTangem.ents to efl'ect 
further purchases of wheat in the 
Punjab. But since these fresh pur-
chases had :to be made at a higher 
cost, wheat is now being sold at Rs. 22 
per maund. 

(2) Sugar 

The quantity of ~ sold from the 
1st July to the 30th November, 1963 
was in the region of 2100 bags. Thus, 
the average off take V,ias about 419 
bags a month. However, during the 
month of Decem1ber there has been a 
very heavy demand for sugar. The 
offtake from the 1st to the 18th 
December has 'been 1208 bags. On 
certain days the nwnber of employees 
who purchased sUllaa' from the Stores 
was as high as 1000. The sale of 
sugar hati also to be restricled. to 
members and at the scale of 10 kilo-
grams per month. It may 8J1so be 
mentioned that during the festival 
days or Dusserah and Diwali when 
sugar was not practically available in 
the market the Societv continued to 
sell sugar ~  only to membp.Ts but 
to non-members also, 

The Society is presseing into service 
all available staff to ensure that the 
customers are served with the least 
possible delay. Some times extra 
hands are also employed, As sugar 
was not easjly available and the price 
of wheat had steeply risen in th.e 
market, there was tremendous and 
unprecedented rush on the Stores. 
Inspite of this the Society with its 
limited means' and fmance;, made all 
possible efforts to serve its customers 
as best as possible in the cilrcums-

tances. ( i'1' 
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(3) Sales 

The sales figures at the Stores from 
the 1st July till 18th December 1963 
are:- • 

Month Total sales 

In July .. Rs. 95,740,16 
In August it went upto .... 

Rs. 1,91,006.88 

In September it went upto .... 
Rs. 2,50,098.97 

In October it wen·t upto 
Rs. 2,82,173.66 

In November it went upto 
Rs. 4,18,987.74 

In December (1st to 18thl it went 
upto.... Rs. 3,61,757.41 
These figures indicate the growing 

populal'lity of the S ~ 
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Shrlmatl ChandraseIdJar: I would 
also supplement that the reason for 
the long queue wu that people were 
rushing to get the essential commo-
dities from the stores, and the number 
increased, and the extent of sales 
Which had taken place during the last 
month, in ,particular, is an evidence 
of the popularity of the stores and the 
reason why people have been rushing 
to the stores. So, it is not that things 
were costly. 
Sbri Dinen BhattaAlha.ryya (Seram-
pore): In view of the fact that there 

hias been a very heavY rush at this 
consumer stores, may I know whether 
Goverrunent have any scheme to open 
new depots Where the employees could 
get the supply of tlhese oomm.od.i.ti.es 
easily without standing in the queue 
for a long m.,e? If there ,be any diffi-
culty for accommodation, may I know 
Whether Government 'have approached 
the NDMe or the DMC for acoom-
modation? 

Mr. Speaker: He should not ask so 
ma.ny questions. 

Sbri Nambla.r: He has put a com-
posite question. 

Shrimati ChandJ'asekhar. We have 
already opened one 'at Yojana, 
Bhavan, two stores in Sarojinagar, one 
at Ramakrishnapuram, Sector IV, and 
an the 12th December, in A block, 
south 01. Sou1lh Block, another store 
has been opened. 

Sbri WanOil' (Trichur): May I know 
whether it is true that some of the 
offiaialls of rIfhese co-operative stares 
were a ~  for COlTIlIPtiOD 
and inefficiency and they are still con-
tinuing in the service of the stores? 

Sbrimati CIwulrasekhar: This seems 
to ,be news to me. I have ,been deal-
ing with it from day to day but I 
have not beard ~ IIUCb. repolt so fa 

Dr. RaDen Sen (Calcutta East): The 
hon. Deputy Minister has said that 
lbulk purchases are being made. What 
is the method of making bulk pur-
chases of these goods? For, we find 
that there are many items other than 
Wlhelrt aDd ~ which are dearer 
than in the market. Who makes the 
bulk pu.rdhases? 

Shrimati Chandrasekhar: The bulk 
purchases 8Il'e made from the source 
01. supply. 

Dr. RaDen Sen: 'I1hat is always the 
case. But what is the agency? 

Shrimati Cbandrasekhar: The 
>agency is the society. There is a chief 
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welfare officer, there is a manaeer and 
there is an officer On. special duty who 
does all this. 

Dr. RaDen Sen: The Latter part of 
my question has not been answered. 
May I know why the other articles are 
priced higher than in ~ market? 

Shrimati Cbandrasekbar: No article 
is costlier than in the market, and 
most of the articles whiOh are not 
aVailable in the maa'ket are available 
here at nominal prices; for example, 
Colgate tooth...paste Which is not avail-
able in the macrkeot is availalble in the 
stores a,t oominal prke. 

Shri Tyagl: It is difficult to ruffle 
the Depwty Minister. She comes afier 
study. 

SITUATION ARISING OUT OF StJPREME 

COURT JUDGEMENT ABOUT RAn.WAy 

SERVICE OF SHRI PilIYA GUPTA, M.P. 

SIui P. G. Sen (Purnea): I C'8l1 the 
attention of the Minister of Law to 
the following matter of urgent public 
importance and I request that he may 
make a statement thereon:-

The siution arising out of the 
judgement of the SUpre!lle CoUl'lt 
dated ifJhe 5th December, 1963, 
about the Railway Service of 
Shri PriYa Gupta, M.P. 

The MiDlster 01 Law (Shri A. K. 
Sea): At the 'Very outset, I express 
my apology that I was not here 
earlier 'but it was due to a very 

~ reason. I got a telephone call 
saying that the other matter would 
go on un'til five O'clock and so, I 
should make 1!he statemenJt on this at 
quarter past five of the clock. So, I 
rflbink that the message must have 
gone ..... . 

Mr. ,Speaker: Has it been traced as 
to who telephoned to him? 

Shrl A. K. Sen: After T go baclt, I 
shall try to do so. 

Shri Tyagl: It is not OUr fault or 
the fault Of the House. 

17 hi'll. 

Shrl A. K. ,sen: Shri Priya Gupta 
was a permanent employee of the 
North Eastern Railway. His services 
were terminated by the General 
Managell' of the ,said lIIailway with 
eft'ect from the 8th August 1956, after 
giving him one month's pay in lieu 
of notice. Shri Priya Gupta there-
upon moved the High Court at Allaha-
bad by a writ petition praying that 
the order terminating his service may 
be quashed 8IIld that he may be treated 
as in service on his post. '11he writ 
petition was dismissed ,both by the 
Single Judge who heard it in 1be first 
instarwe lind by the Division Bench 
which heard the special appeal filed 
by Shri Priya Gupta. Shri Priya 
Gupta thereUJPOll a;ppealed, to the 
Supreme Court by special leave. 

The appeal of Shri Priya Gupta was 
heard by a Bench of seven Judges of 
,the Su.prtlme Court along with several 
other appeals, as all of them raised a 
cammon question Of law, namely, 
whether rule 148(3) and its successor, 
rule (149) (3), of the Railway Establish-
ment Code, under which the servicea 
of the various persons involved in 
these appeals were terminated waa 
constitutionally valid. 'l1he aforesaid 
I1"Ules were held to ibe invalid ,by a 
majority of six Judges to one and. in 
'IlOOOl'dance with the majority view. 
the S\liPI'eme Court on the 5th Decem-
ber 1963 gll'antEld ,the writ petitions 
of all ~ persons involved in the 
appeals and directed orders to be 
iSSUed in terms of the prayers made 

by them. 

Accordingly, in terms of the prayer 
made by Shri Priya Gupta, the orders 
terminating his services stood quashed 
an.d he was to be treated as in service 
On. his post. 
Meanwhile, on the 2nd March 1962, 
Shri Priya Gupta was declared ~  
to the Lok Sabha from the Katlhar 
()()11&I;ituency in Bihar. 

The effect of the decision of the 
Supreme Court is that Shri Priya 
Gupta was a permanent employee of 


